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"IN THE .CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BEICH, JAIPUR
, g N ' . h . L - 'i?\ y-.' ’ -A‘-" . ' . . ‘. . ’ o ' “ .
- R P ‘DATE OF ORDER:2-6,07,2001
N o \ 39‘5/98
14 | ‘Krishns pratap Singh son of Shri Balbif Singh aged
about 27 years resident of D-172, Premmagar, Jhot- = —
wara, Jaipur and presently working as- LDC in the
. resndent COrpora tJ.on. L o T
' ‘2};; . Krishna Gopal ojha son. of ,Shrn. P.~N. o,jha aged about’
' .|+ 22-years, C/o DiPd O jha, 45/15/9, Mahandi Rata Lane,
AR swamapath. NanamWar. Jaipury ,
o B s A pplicants.
i A { ve:'r:sus,'_ E

‘> I X ; \ . V . N ‘ . |I\

_ . {\ S le Union of India through the Director Generalt. T
' ) 1o _Employees State Insurance c:orporation, Kotla Road,
. New Delhi. : :

2y g The Employees State Insurance Corporation through
e e Tl * its Regional Director, Regional ‘0 £fice, Panchdeep
N Bhawan, Bhewani Singh NErg, Jaipur.-'
sy 7/ . \ s . N
Seie ‘.’*’Respondents:‘ .
o . . - ' ¢ ‘_ o ' ) . ')
M, 1 Mn:.sh Bhendarl, counsel for the applz.cant‘“"%
. M:.% U D, Sharma, COunsel for the resPOndents*-x
i B IR .
A 'Hc»n!hle Mr‘."*s.K"."gAgarwal, MEmber (Judicial)
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, . ) o .. " \ \
: , ORDER g
.- | PER HON'BLE MR, S.K. AGARWAL, MEMBER (JUDICIAL)

In this 0a £iled u/s 19 of the Ade.nJ.Strative Tribunal'
T Act, appllcants makes 2  prayer to dJ.rect the respondents to

‘.treat the services of the applicant as regular and to“ed:n.x_'ectf
_the respondents not to terminate the services of the appllc;nt
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2. Reply/Additiona'l mply/re;olnder was -filed, which is
on re ordm . S RSN -
. 3% | fThe l\eamed counsel for the , respondents .dufing the

. . course of arguments admitted the fact that respondent's

depar

’mnt is not going to terminate t.he services of the |
appll

cant and. rather Department has extended the services

|

- of the applicants foxr a perlod 0f 90 days from time to time,

The appllcants have fa.led this applicatlon on some apprehen-

sion ’and same does not exists. : .

V'

_ In the addltional reply, flled by the-reSpondents,' J.t
is made c.lear that period of service of the applicants is = -
be:.ng’ extended £rom time. to time' and’ termination of the
services of the applicants is mere apprehens:.on. It has also
. been| made clear in the reply that a requisition for filing

up of appro.;cimately 32 posts of LD{:s on regular basis has ‘
been sent -to Headquarter office, New Delhi by the office of _
‘respondents i It will place a indent for £i11ing up the |
vaca‘nc:a.es ‘which are® avallable through—out Indlawthrough
Staff -Selection Commission, th.ch is a recruiting Agency

adnd process of regular selection by St.aff Select:.on Comnission
is llkely to take some timeo Therefore, appointments of
a}apllcants ‘on ad=hoc basn.s are likely to continue t;.ll \
regularly selected pereons ‘join their dutiesg
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By ! In view of the reply £iled by the" xespondent's depart;
- ment, apprehension for termination of services of the appli-

cants becemes w:.thout any ba81s. The learned oounsel :Eor the
appln.cant does not. press the prayer for. regularisatlon at

thl..-. stage in view of additz.onal reply filed by . the - respon- -
dents and prays that appllcants my be allowed to raise the

.. issue of regularisation at ‘approprn.ate time, if it is requireds

6¢ | In view of the’ submissions made before me, this OA is

'dis;pds_ed of as having become infructuous. The applicant shall \

b,e‘lat liberty to take the issue of regularisation at appro=
priate time, if it is so advisedi No order as to costsé

_ S (.K. AGARWM..)
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